
 
 

IN THE INCOME TAX APPELLATE TRIBUNAL, 
DELHI BENCH: ‘ D’ NEW DELHI 

 
BEFORE SHRI G.S. PANNU, PRESIDENET AND 
     SHRI SAKTIJIT DEY, VICE-PRESIDENT 

                
                        ITA No.2304/Del/2022 
                                 Assessment Year: 2014-15       
 Boost Media International P. 
Ltd., Doshi Chatterjee Bagri 
& Co. LLP, CAs Systron 
Building, 4th Floor, Plot 
No.J5, Block EP & GP, 
Sector V, Salt Lake, Kolkata, 
West Bengal, 700091 

Vs. DCIT, Circle-1(1)(2), 
International Taxation, 
New Delhi-1100 02 
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 This is an appeal by the assessee against order dated 27.07.2022 

passed by learned Commissioner of Income-Tax(Appeals), Delhi-42 

for the assessment year 2014-15. 

2. We have heard the parties and perused the material available on 

record.   

Assessee by  Shri B.R. Datt, FCAS  
Respondent by Shri Sanjay Kumar,  Sr. DR 
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Date of pronouncement 10.08.2023 



2                                          ITA No.2303 /Del/2022 
Assessment Yr: 2014-15 

�

3. The dispute in the present appeal is in relation to non-grant of 

TDS to the extent of Rs.47,83,554. It is the contention of the assessee 

that in the year under consideration, it has received payment of 

Rs.11,83,98,431 on which tax amounting to Rs.1,74,37,335 was 

deducted at source. Whereas, the Assessing Officer has allowed credit 

for an amount of Rs.1,27,33,751 only.  

4. Having perused the material available on record, we find, 

assessee has computed its taxable income for the assessment year 

under dispute as under: 
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5. From the computation of income as reproduced above, it is 

observed that the assessee has raised invoice of Rs.12.61,60,687 and 

received payment of Rs.11,83,98,431 on which TDS amounting to 

Rs.1,74,37,335 was deducted. While disposing of the rectification 

application filed by the assessee under Section 154 of the Income-Tax 

Act, 1961, the Assessing Officer has granted TDS credit of 

Rs.1,27,33,751 by stating that as per the profit and loss account, the 

assessee has disclosed receipts of Rs.9,18,56,817. In our view, the 

aforesaid approach of the Assessing Officer cannot be accepted. The 

computation of taxable income clearly indicates that the assessee has 

shown income of Rs.12,61,50,687, though, it has received payment of 

Rs.11,83,98,431 on which TDS of Rs.1,74,37,335 has been withheld. 

Therefore, the assessee remains entitled for credit of TDS actually 

deducted subject to, condition that corresponding income has been 

offered to tax. 

6. In view of the aforesaid, we direct the Assessing Officer to 

verify the actual income/receipts of the assessee by examining the 

computation of income, TDS certificate, Form 26AS and other 

relevant documents, if any, and thereafter allow the credit for tax 
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deducted at source as claimed by the assessee. Needless to mention, 

the Assessing Officer must extend reasonable opportunity of being 

heard to the assessee before deciding the issue. Grounds are allowed 

for statistical purposes. 

7. In the result, the appeal is allowed for statistical purposes.  

         Order pronounced in the open court on        .08.2023. 

                            Sd/-                                               Sd/-                                        
                    ( G.S. PANNU )                           (SAKTIJIT DEY)                    
                      PRESIDENT                            VICE-PRESIDENT             
 
Dated:10th August, 2023 
Mohan Lal 
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Copy forwarded to:  

1. Applicant 

2. Respondent 

3. CIT     

4. CIT(A)   

5. DR      Asst. Registrar, ITAT, New Delhi 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


